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THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY (PROF, M. G. XK.
MENON): (a) to (c) The action tak-
en reports on the recommendations of
National Commission on Teachers-1
have been laid op the Table of the
Sabha on 11-12-87 and 13-5-88. Fur-
ther, keeping in view the recommen-
dations of this Commission, postulates
of National Policy on Education and
the recommendations of Fourth Cent-
ral Pay Commision, the pay scales of
school teachers under Union Territo-
ries and Central autonomous bodies
like Kendr:ya Vidyalaya Sangathan,
Central Tibetan Schools Administra-
tion, ete. were revised on 12-8-87. The
scales of pay applicable for teachers
of classes XI and XII are not the same
as of college lecturers, There is no
propesal for further revision of these
pay scales.

Consumer Protection Act, 1986

80. DR. BAPU KALDATE: Wil the
Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government are aware
that some Government Departments/
Public Undertakings are trying to
avoid the application of the Consumer
Protection Act, 1986 for the services
rendered by them and thus depriving
the consumers of the benefit of this
important legislation;

(b) if so, the steps taken to ensure
that all the services rendered by the
Government Departments of Public
Undertakings are covered by the pro-
vision of this Act; and

(c) the names of the Ministries/
Departments and Public Undertakings
against which complaints have been
received by the National/State Com-
missions/Councils for consumers’ pro-
tection, alongwith the details of com-
plaints received during the last three
years?

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (SHRI NATHU
RAM MIRDHA): (a) and (b) The
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Department of Telecommunication had.
earlier issued instructions to its field
units stating that the telephone ser-
vices were exempted from the pur-
view of the Consumer Protection Act,
1986. However, these instructions
were withdrawn after due consulta-
tion with the Ministry of Law and
Justice.

(¢) Ag per the information receiv-
ed so far 43 cases have been filed in
the National Commission, 1 in Andhra
Pradesh State Commission, 1 in Maha-
rashtra and 60 in UP State Com-
mission. These complaints are mainly
against Railways, Telephones, Mun-
cipalities, Housing Development Au-
thorities, Airlines, Banks, Life Insu-
rance Corporation, etc. The Councils
do not entertain complaints as they
are only advisory bodies. However,
Government of Maharashtra has re-
ported that State Consumers Protec-
tion Counci]l has received two comp-
laints against IIT, Bombay and An-
dhra Pradesh Scooterg Litd,

Representations against shifting of
Thorium Plant at Trombay

81. DR. BAPU KALDATE: Will the
PRIME MINISTER be pleased to
state:

(a) whether Government have re-
cently received representations from
the Maharashtra Government and
others against the shifting of thorium
plant at Trombay (Bombay);

(b) if so, what is Government’s re-
action thereto; and

(¢) whether Government propose to
reconsider the decision in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY (PROF. M. G. K.
MENON): (a) Government have re-
ceived in the past representations
from the Maharashtra Government
against shifting of the Thorium Plant
at Trombay.

(b) and (¢) The existing plant is to
be replaced as it is very old and be-
yond economical repair and service.
The Atomic Energy Commission deci-



